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MR. DEPUTY-SPEAKER: Perhaps
the Committee felt that it was not
that important. You can again write
to the Committee. As far ag other
point made by you, that ig about hav-
ing a special day for non-official busi-
ness, I think you better write to the
Rules Committee suggesting that.

Now, the question is:

o«That this House do agree with
the Twenty-ninth Report of the
Committee on Private Members’
Bill and Resolutions presented to
the House on the i6th March 1979

The motion was adopted.

15.33 hrs, N

RESOLUTION RE: BAN ON COW
SLAUGHTER

SHRI G. M. BANATWALLA (Pon-
nani): Mr. Deputy-Speaker, Sir, I
have already given to the Speaker a
letter that I propose to raise a point
of order involving two or three points
on which I shall most briefly speak.
Sir, on 1st May 1054, the then Attor-
ney General, Mr. M. C. Setelvad,
made g statement in the House on the
subject with respect tp imposition of
total ban of the slaughter of cows.
The question of the competence of
this House to legislate or ask the
Central Government to impose a total
ban on the slaughter of cows has
come up before this House. Not
only that. The Attorney General
himself was asked to be present in
the House and on 1st May 1854, the
then Attorney General, Shri M. C.
Setelvad made a statement on the
floor of the House. I will read it out.

“The conclusion therefore is that
the subject-matter of the Bill is not
to be found in the list with which
Parliament is concerned, that is
List-I and List-III, and is to be
found in various entries in List-II
which is the exclusive sphere of
the State Legislature.”

This has been the opinion of no less
a person than the Attorney (General
of India. He himsel? made that state-
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ment on the Floor of the House, It
is rather unfortunate that despite the
clear point of view, a juristic opinion
placed before this House, we are pro-
ceeding with the discussion with res-
pect to the imposition of total ban on
cow slaughter. I submit that when
this House i85 not in a position to
come to any effective decision capable
of implementation with respect to the
total ban on cow slaughter, then the
entire discussion is a discussion in
vacuum. I, therefore, appeal to you
to give a clear-cut ruling on the sub-
ject.

I have also another point to place
before you. The procedure envisaged
by our Rules is different in the case
of Bills and Resolutions. We are
today seized with a Resolution. In
the case of Bills, the objection on the
ground that the Bill initiates legisla-
tion outside the legal competence of
the House ig to be taken as per rule
72 by opposing the introduction of
the Bill itself. It is thereafter that
the House decides after a full discus-
sion. I, therefore, understand that
the Speaker does not rule on the con-
stitutionality or otherwise of the Bills.
But this ig not the procedure in the
case of the Resolutions. In the case
of Resolutions, we are governed by
Rule 174, whereby it is the Speaker
and not the House that decideg on the
admissibility of a Resolution. Kindly
pee the wording of Rule 174. It
explicitly stateg that the Speaker
shal] decide about the admissibility
of a Resolution. It is, therefore,
imperative on the part of the Speaker
to decide on this point that I am rais-
ing with respect to the admiasibility
of this Resolution. In view of the
imperative language of Rule 174, it
shall not be proper on the part of the
Speaker to shirk from hiy responsi-
bility and ask the House itself to
come to a decision. Therefore, my
humble submizsion is that in the case
:fo;’ Bill and in the case of a Resolu-

the question of admissibility is
differently decided as is specifically
laid down in Rules 72 andg 174 of our
Rules of Procedure.
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The third point that I am raising
ig that the subject matter of this
Resolution anticipates the discussion
on an idenitcal Bill already introduc-
ed and that too by the mover of the
Resolution himself. It will be
improper and it will be wrong to
anticipate a discussion. If we take a
decision of throwing out this resolu-
tion, the reconsideration of the matter
at the stage of consideration of the
Bill does not arise as per the Rules.
Therefore, I submit that it i wrong
and improper to anticipate a discus-
sion that is to follow on a Bill that
has already been introduced. I have,
therefore, to ask for very clear-cut
ruling on this particular subject, spe-
cially because we are encoraching
upon the autonomy of the States. We
have had the juristic view also and
the Attorney-General himself has
spoken in this very House giving his
opinion. I, therefore, hope that you
will uphold the points of order raised
by me, otherwise you will allow me
to move a motion to thig effect. Since
the question of competence of the
House has arisen on a question of
very vital importane and since the
autonomy of the Stateg is also involv-
ed with respect to it, I hope that you
will uphold my point of order, or
allow me to move a motion whereby
the discussion on this particular
motion may be adjourned, and the
House may request the President of
India to refer the question to the
Supreme Court for consideration and

opinion.

SHRI OM PRAKASH TYAGL
roge,
MR. DEPUTY-SPEAKER: I think

we cannot have a debate on this. It
iz a point of order that he has raised.

oft witr srwter maTiY (REOTEN ) : A AT
ars aric k)

SHRI G. M. BANATWALLA: How
can there be a point of order, on &

_point of order. You cite the rule.

i
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SHRI OM PRAKASH TYAGI: My
point of order ig quite separate.

MR. DEPUTY-SPEAKER: If it is a
separate one, let me deal with the
first one first. Let me give a ruling
on his point of order. Then, if you
have any other point of order, you
can raise it. (Interruptions) I told
you that if it is & separate point of
order, I will have to deal with it
separately.

st W/ wEm v gt cargrr g Aoy
wer gfeawin § |

TuTw AP : GeR O g fE
w1wT fadvE TR WIE m:?ﬁf&t
Iq ATy WTH GTET ¥ T wT 47 g |

st W T mnlt ; wE WY W9AT st
2 AR, oY of ax F Wy owgaT

MR. DEPUTY.SPEAKER: You say
it is not a point of order. Then you
want to speak on that point of order.
it is different, You are yourself con-
fused.

oft ot® sreTw st ¢ of averaT Y
fad g carge vt wfadvT @ fag ww
AgATE | E AT IR R Aw AT w6 ST Howw
g

arsa® wgvea: wfgd, WTOwY wa wgar §?

ot tw FETU T © gg N weara 8, R
w#x i §: “This House directs the Govern-
ment to ensure total ban on the
slaughter of cows”

489 GTar ® wpaTe oYW o T w7 a9r AR
gada w1 SraaTA dfearr F § ) ww aw R wpwy
® WTHTT 9T A v # TRt 6 dada o anw
wfaura & wf €, Twd Prarerw e T foray )
IY WIETC TT FIIW WAL ORI KT TH WHIC
w1 weary Wt wt fir ag O-wifere o, owd
I wTP W e sww ¥

w1 % a7 frdy ot ol ¥ yw ws-eATeY
&7 wH ® WT ORET %Y, oT

wrdAT ® W wiEwer grew w7 &, odr ¥y
wdAr &

SHRI G. M. BANATWALLA: I had
raised this question, before the discus-
sion gtarted.
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MR. DEPUTY-SPEAKER: ghri
G. M. Banatwallg has raised points of
order regarding the admissibility of
this resolution which now ig already
under discussion. Of course, he had
raised his objection earlier also. He
had raised thig point last time on
2-3-1979 when Dr. Ramji Singh want-
ed to move the resolution. The Chair
had then observed that the resolution
had already been admitted by
the Speaker The Speaker is em=-
powered under rule 174 to decide the
admissibility of a resolution. Admis-
sibility of a resolution is governed by
tae conditions laid dowp, ipn rule 173.
The resolution hag been admitted, be-
cause it doeg not contravenme any of
the conditiong laid down in rule 173

So far ag the question of compe-
tence of the House to discuss the reso-
lution ig concerned, I may inform the
Houge that a resoluticn seeking to im-
plement a constitutional directive has
been held, in the past, to be admissible
evey though the matter raised there-
1 is primarily 5 State subject. At the
time of admitting a resolution, its
constitutionality is not so strictly exa-
mined. If primg facie no defect is
noticed, the resolution ig admitted.
Moreover, Seventh Schedule to the
Constitulion pertains to the subject-
matter of laws by Parliament and by
the State Legislature and pot to the
subjects for discussion.

Ag regards the objection that the
subject matter of the resolution anti-
cipates the discussion on a Bilh on the
samg subject pending before the
House, it has been held earlier that
even if @ Bill on the same subject is
pending but the chanceg for its com-~
ing up for discussion are remote the
rule of anticipation does mnot apply.
Asg the Bill on the gubject, introduced
by Dr. Ramji Singh, is not likely to be
put down on the order Paper for dis-
cussion in the pear future, the rule
of anticipation does not apply to the
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present resolution. Please refer W
rule 234.

I, therefore, rule out the points of
order raised by Shri Banatwalla.

So far ag the motion proposed to be
moved by Shri Banatwalla on this
resolution, I may inform the member
that after a resolution has been mov-
ed, a member cap, move only an
amendment to the resolution and wnot
a motion on the resolution. I, there-
fore, cannot permit the member to
move his motion. If you want to
move ap amendment you are free to
do so. You can give g notice for an
amendment. Now Dr. Ramji Singh.
He will make his gpeech while moving
the resolution.

v g uy, *few w9 9 A g oy o
# ft wpsqaw ¥ Tar fafga &1 @y R sET AT

“1 hold that the question of cow
slaughter ig of great moment-in cer-
tain aspects of even greater moment
than that of Swaraj. Cow-slaugh-
ter and man-slaughter are in my
opinion, two sides of the game coin.”

Wt rdfad gt wrered @ qgd wunr we
oY wwpw § wd-frckwar F o s @ W

“Religion apart, emotion apart
and sentiment apart, for economic
reasons and for other substantial
reasons, it is jmportant for that to
be preserved and for that to be im-
mv ”



394

PHALGUNA 25, 1000 (SAKA) slaughter (Res,)

Ban on Cow

393

W aad # gow, W ity frade

.i'( W & | Jugw ® fag 1950-51 &

R 5,30 0y Wi W Wl HquE
w1 frafr fear 1| g0 o o g amge

- pErepieeb  CERECETec ERpE CEE
o/ Wﬁﬁﬂsﬂemaam &vtmw_& wﬂaﬁ W‘W i mmﬁn
EopeilisbBiEe  E=pfriTEp gevip ey
m .mﬁ&u,_.ﬂlm m m Ecbe .mi. EF
T opEie¥iegf  ERplebny B-RE. BT
i m««mmmff Fyseetr The pin
§F CEl-PEeost liml el R
b Eefpeetip hdbme on faos o
t_w. xr nm M Lk~
zE ﬁmmmﬁmmmﬂ BErecrc®  Erte «mmm
lFEE  EEE~s EeecEE CEEEECEES
ik S mmhm,s i s Mmm
im.m cEEES m m? nmw mmmummmmmw 1
oﬁm .mwm, mmm m Mhmmmaﬁwm - BE~
o wm tr m S N R 553
i - .m$1ﬂﬂ.m ‘m RW _thq. mam v
Srpber .5 e 1ol B L
- @_m m,mﬁ%wﬂm pEE-BF TEg kg
.__wmm .ammamm nmusmhmu ﬁmmwmmmUWﬂ maﬁm
m M m.m.m,mm mﬁemma«men mmdmt:twmw.

mﬂ“mmwm

%tm

wa



395 Ban on Cow

[wre wweft fae)

wdt W wfew woe geft § dlew umE
EUT %94 ¥ g @A & gF qredl s
Tt fawar § 1w qgEd w7 faers
fieqr @1, @Y W% 14,600F0F TR WY
ey weaf| s gET & wte faw &1 i
T TR R A "W W UR wTE 8
duwmx fag wwar & 1 gafag dwme 2§
® gfeemiq & N1 TAw F W w
wwEs § |

fgrgears & oW # aw ¥ oF FAT
fsrdt @@ v {1 AR, 50 wWw ¥
ufitw quaTEs IF1T € WH 1 6 wrwr THIN
g fw ITH R AT g Wi Wi 2
WIE 13 FEIT WA ATR AT G WA
go Wi gEw & 9Erd aeTd Are 2 wliy
W A% g Sed oL, L. '

ot @in wyrerd  (@rewge) @ ag OW

|IW ¥ 9wl w e fag g @9 ag @ ?

o oot T gf, 7g o St @, sag At
T ® TET WO AT §HAT G |

gw drud § f o, 8 Wi AqeT w1 gy
wo § Wi ag wifreee Ay § 1 WrET OwreTST
w1 wgar § fr ddfdad towew, fz femew
ot g gaa fmew, 17 1 ) e afl woend
& 1 forw far wre wert ¥ g9 fagar AT 9T
fawar o oy 0, L (vawew) L

wg A fawge o oy W vy Ry 7
g7 ¥ w¥T @rw § g4 | squq% UH 1 g &)
¥ arg § 1 &fwa faars 91 ara Afwg
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g8 o 5EE o A e aft @
«'l!‘qmgammﬁrmtfw

T ar2foga ®T gy wr § 7 KA
ifarr syt #1 @A wdtw A www
gt & wtr W Am-aerfas
& Iu W ourer 1 wEw@ g g oada

W 9T W @ |, 7ouwy wifgy, faew #
fag 2, 3 owy Aifge Wi drw & fag 11.3
esy 9T §% wifge 1 gEifAy fawmy o gfee &
ot wTq IR AT gar wa fE T 8 g
# gfezwror & oYt 7 gogifrar & gheowrr g v
wEeg | g arg g =ifge o ARa cgar A
F wany § gma & o gltw w7 oA & Ay
firarar 8t areaw & et § & & wew, do A
sy & gt MrAn R-—siwrea 97 7€ 78K
Waﬁfwﬁg,#wﬁ%mﬂm,
&7 & aq 39 & 9T AT AgAT

16 hrs.

TAwT AT A E | 7 w0 §, A gArdy
witdry degfa &1 0w gdyE & Wi 3@ WY
®aw qrwatfosar ¥ @ ovear wifge o F
SUTET JATEO AET EAT ArgAT AfFA ag wEAT
'l’rg:;_gfvw#ﬁw‘i tar wgr d ? =g oy
wreasd & famra o svarfea & v ad w17
t s Y 3 F wasm wgr maT B0

oY werar wafa | 7 fgfaasar 1 7 fgfaeear:
7. wfrag i fgafe wgroras wafa 1

qg &% 7 eyez gy 747 § {5 T 1 g9 Arn
ag orf S |8 quwarfas qraar ¥ A
8, wfaw, ermfor o wafgs & wrof ¥ ag .

g et Tgaw F gw orAd § Fafia F s, W |
® g AR § T %Y T, dfew Hifyg
wreat £ wieAed S w1

wr &, g A depfa wrawd) &

WA ® qrAry F HEAT WIEAT E, AT

wrarde aw w9 9fgd, gx wiwg ® §wq #

TTT HT G GTH WY A 67 R qTH AW AT |

;rni‘ wrg w1 A} T &;‘r.t{ wé

A AT 4T | ATHL A GHTY & WL AT

fs gu wrea & AT WTER A 61 O

T AT | WICTRT B ATHA F70r F oY vrAw

Y gt ar 1 £ FEATH RagT AT LT TF 4T |

fufzw qowre & awg & f 1804 v Qg

Trorreli & e o R g I et of v

oY v i wly m€ @ ) faww wgraw R

42

w7 7 fv g vrow R w6 oY iy
#mﬂ?qﬁntmﬁﬂi‘
T W1 OTE T D | Wrerayy oft R} wyy wr e
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¥ widw ¥ ¢l wifgy « aver wogw g &
WY ® AT -ge w7 ¢ T Fdw qarm
o7 1 IR wgr w7 i forr fresar & ma Wi
- wviw 7 e faar o § 2ad go gardy
dara fing ag oY e ifr——ag ow fasar w1 fawg

i getfrg 43 wgr f ag sepfa wr fawg

| gepfe ® g aifgarives goe ot &0
WY AN WEAE YE ATA 61 § 31 af N
qraTdT & are, dfaar qrfer i3 & arg, oafe
wfwury ® fAgwe qoa & wgr qar § e9ez wOY,
s orw %Y TaT Y ol AT gAY wwrAaray
A YT AR A qgiICFE R E | |9
wiedigese arrd o frdzdfen) a0 aa
aNfiE ForTnw ¥ TAHT wd &, IR wEr W

“It ig better to come forward and
incorporate a clause in the Fuuda-
mental Rights that cow slaughter
is prohibited, rather than to leave it
in the Directive Principles.”

ardY wrgw quawTA) ® sfafafa 4, IR
wfaara awr & wgr wt e gaw) sy ORgR

&1 3T W v qwaRg € MO e
e, gr rm e WA g

¥ wuAy wf, e s R w
srstfeny & qu wnfe oY ¥ qrg §, afeq awg
a#t ¢, vafod og aff orsm 1 & wgE fw @
ATY ATAATT {4 ® QF-OF TAEY Y qrdAT e
fis xu weara WY eftwre w1 g A7 fal
oY ggaTy wT @ §, AfFT a7 veara | i 9
9T €1 WA A CF GCHTTRY ¥F €17 KT (U ER
% wiwm faddy o

MR. DEPUTY-SPEAKER: Resolu-
tio, moved:

“Thiy House directs the Govemn-
ment to ensure total bap on the
slaughter of cowg of all ages gnd
calves in consonance with tHe Di-
rective Principles laid down in Arti-
cle 48 of the Constitution ag inter-
preted by the Supreme Court as
well as necessitated phy strong eco-
nomic considerations based on the
recommendations of the Cattle Pre-
servation and Development Com-
mittee and the reported fast by
Acharya Vinobha Bhave from 21st
Apri] 1879."

wit fewre wmw aww (@gar)
TETN wAT f —

That in the resolution—
for “cows of all ages and calves”

substitute “health, sturdy, use-

ful, youthful and young cows and
calves” (1),

DR. RAMJI SINGH: I want to move
my gmendment No. 2, which reads:

“That in the resolution,—
after “Government” insert—

“to take stepg for seeking refer-
endum”, (2)

SHRI G. M, BANATWALLA: Dr.
Ramji Singh's amendment cannot be
allowed. This Government cannot
hold a referendum on 8, issue which
is a State subject, and not a Central
subject. That amendment should be
ruled out. How can you hold a refe-
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rendum on a subject, which is alto-
gether a State subject? The opinion of
one State cannot be left at the mercy
of the opiniop of other States. It jz a
State subject. So, it should be ruled
out of order. Sometimes you must
rise up.

SHRI VASANT SATHE (Akola):
Would the hon. Member agree if the
referendum ig only in Kerala and
Bengal?

SHRI G. M. BANATWALLA: We
cannot decide it here. It js for the
Stateg to decide. We cannot encroach
upon a State subject.

SHRI VASANT SATHE: After all,
thig iy a recommendatory resolution.

SHRI G. M. BANATWALLA: It is
asking this Government to hold g re-
ferendum on a subject which is a State
subject .. ..(Interruptions)

MR, DEPUTY-SPEAKER: Let me
see. The wording of the gmendment,
I think, is rather very definite. So, 1
am inclined to rule it out, unlesg you
say “recommends to the Government”.
You cap change the wording.

o Tt fag : AT W wOeC W
mtfl‘mmﬁ&ﬂ’m!&m
weeT A wwWwEr |

SHRI G. M. BANATWALLA: M.
Deputy-Speaker let me at the outset
make it explicithy clear that I yield to
none in my concern for the improve-
ment of the cattle wealth of our coun-
try. But the resolution for a total ban
on cow slaughter is an unfortunate
attempt to slide the country back into
a worst type of medievalism. I, there-
fore, oppose the motion.
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I have already raised a prelimindry
objection and have submitted that the
Constitution doeg not confer iy
power on the Central Government to
impose any ban on cow slaughter be-
cause it j§ within the exclusively
jurisdiction of the State Governments
concerned. This subject appears as
item 15 of List Two of the Seventh
Schedule. On the 1st May, 1854, the
then Attorney-General, Shri M. C.
Setalvad, also made a statement in
this House and endorsed this view.
We are, therefore, holding a discus-
gion in a vacuum,

16.10 hrs

(SHRIMATI PARVATHI KRISHNAN in the

Chair) T

There is an unfortunate twisting of
facts of economy to meet the magnifi-
cent obsession, namely, gaving the
cow. Let us, therefore, look at the
magnitude of the problem in its cor-
rect perspective,

India has a staggering cattle popu-
lation of 179 million according to
1976 figures. The cattle population is
increasing at an amnual rate of 25
per cent. In gome of the Statey the
rates of growth have been even
higher. The annual growth rate in
Orissa is 45 per cent and yn Uttar
Pradesh it is 2.7 per cent. Opn the
other hand, Madam, we are faced with
the grave problem of scarcity of
feeds. According to the estimates
published by the Nutritio, Advisory
Committee of the Indian Council of
Medical Research gnd the Animal Nu-
trition Committee of the Mdian Coun-
cil of Agricultural Research, in their
Memorandum on Humap Nutrifion
vis-a-vis Animal Nutritiop in India,
our country has only 30 per cent of
the requirementy of concentrates and
only 70 per cent of the requirmments
of fodder for feeding the existing
bovine population.
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Madam Chair person, thig scarcity
of fodder along with other factorg like
the poverty of the owners are having
very adverse effects. These adverse
effects are reflected in the low lacta-
tional yields, late maturity for first
calving, long intervals betweepn calv-
ing, irregularity of calving ang the re-
duced totalk number of calvingg during
the entire span of their lives.

India has 20 per cent of the total
cattle population, but the milk output
is only 9 per cent. I submit that
thig pitiable position ig because we
have forced our cattle to starvation.
The thoughtlesg and continuous in-
crease of useless cattle, scarcity of
feeds and consequent gtarvation and
disease have all pesulted in an all-
round deterioration, Shri J. K. Desai’s
article on “Cattle Wealth of Gujarat”
which was published in ‘the journal
of Gujarat Research Society in 1954
makes g very jnstructive and illustra-
tive reading in thig particulay respect.
For example, I will say that the age
at first calving in 1942 was 4 to 6
years while 50 years earlier, it was
2-1/2 to 3-1/2 years. Then, the ia-
terval between twp successive calv-
ingg in 1942 wag 18 to 36 months and
50 years earlier it was between 15 and
25 months. Average daily milk per
cow during lactation was 3 Ibs. and
50 vears earlier it was 8 Lbs. Length
of lactation in 1942 was 4 to 6 months
and 50 yearg earlier it wag 9 to 12
months. Average number of calves
borne by a cow during her life-time
according to this study in 1942 was 2
to 4 and 50 years earlier, the average
number was 6 top 8. All this shows
that the thoughtlesy imcrease in the
uselesg cattle population, the conse-
quent gcarcity of fodder, and the con-
sequent starvation led to an inefficient

cattle management anq deterioration

all over.

Let us compare the position with
respect to other countrieg of the world.
We find that the first calving age in
the advanced countries ig 20 to 24
months whereas in the case of India

the Kankrej and Gir cows first salve
whep they are between 3 and 4 years
of age. Surti, Mehsana, Pandharpuri,
Delhi, Jafferabadi buffaloeg first calve
when their ages are 3.5, 4.5. 4.6 and.
G years respectively. =T

Look at the milk yield. The usual
lactational yield of Indiaj, cows, ac-
cording to the study that I was men-
tioning is 700 lbs, while in case of
Danish cows it ig 7,600 lbs., Englafd
6,000 lbs., Belgium 7,300 1lbs, and
Switzerland 6,300 lbs. Such is the
magnitude of the problem. In our
concern for the so-called protection
of cows we, are really condemning the
whole cattle population. These are
the hard factg of economy. Let sense
prevail, .

I must, before I conclude, jlso refer
to the question of minority rights .
under garticle 19 and 25. Islam per-
mits sacrificial glaughter of biggex
cattle. It may not be imperative, it
may be permissive, but the fact is
that op Id-ul-adha, popularity called
Bakr; Eid, 5 bigger cattle can be
offered in sacrifice on hehalf of geven
people as against a goat that may be
offered on behalf of one. If this is
offered, it ig because Qf economic
compulsio, and the freedom given
under religion, I, therefore, say that
in so far ag the total ban on cow
slaughter is concerned, this particular
article about the freedom of religion
is also violated.

A reference has hee, made to
Vinobhaji. Permit me to submit that
if Vinobhaji hag decided to go on an
indefinite fast, it is a method of arous-
ing mass passion. Thig threat of an
indefinite fast is nothing but yiolence
in thought, Let me be straight and
frank in putting it to the House that
thig threat is nothing but a national
blackmail. I hope bettey counsels
will prevail, and the gituation will be
considered in its entirety.
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Gandhijj is often quoted here, and
because he is quoted, I wish to put the
record straight. I quote what Gan-
dhiji has said from the issue of
Sunday dated 11th February, 1979:

“The Hindu religion forbide cow
slaughter for the Hindus, not for the
world. The religious prohibition
comes from within, Any imposition
from without meang compulsion.
Such compulsion ig repugnant to re-
ligion. Iadia is the land not only of
Hindus, but also of the Mussalmans,
the Sikhs, the Parsis, the Christians
and the Jewg and all who claim to
be Indian and are loval to the
Indian union. If they can prohibit
cow slaughter in India on religious
grounds, why cannot ths Pakistan
Government prohibit, sav, idol wor-
ship ya Pakistan on similar grounds?
I am not 5 templegoer, but if I
were prohibited from going to a
temple in Pakistan, I woulg make
it a point to go there even at the
risk of losing my head.

“. . .Just as Shariat cannot be
dimposed on the non-Muslim, the
Hindu law cannot be imposed on
the non-Hindu.”

In order to put the entire matter in
a nutshell, I have also to say that the
Chief Ministers of Kerala and West
Bengal have both expressed their dis-
pleasure about this agitation. The
Chief Minister of West Bengal wrote
a letter to Vinobaji. I quote:

“We are however not in favour of
a total ban on cow glaughter. We
would like to look at the issue from
the economic aspect rather than the
religioug aspect. A total ban on
cow slaughter will lead to an
increase in bovine population which
would strain our slender cattle feed
resources. This will undermine the
capacity of useful animals and will
hinder the scientific | growth of
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animal husbandry. A total ban on
cow slaughter will also become a
very sensitive issue in this State
wher there is a large beef-eating
population mainly belonging to the
minority communities. . = Without
in any way meaning disrespect to
the ideals you may cherish, I
would like to say that these (tackl-
ing of unemployment, repairing
flood damage, ete.) are our priorities
to resolve these long-standing pro-
blems of our State and to reduce
the suffering of our people. .. It
is a shame that millions of children
in our country gre going without
milk. .., For this, banning of
slaughter of cows which are over
14 years old or are diseased or in-
capacitated or unfit for breeding is
of no help. We are as concerned
as you to improve the quality of our
cattle population and to save milch
cows to prevent unnecessary and
senseless cow slaughter.”

To conclude, I would submit that
what we need is a more scientific
cattle management. In our desire and
wish to protect the cows, as I said, we
are gctually condemning them. Some
of the politicians seem to have en-
franchised the cow, They think that
not only will milk flow from the cow,
but votes will also flow from the cow.
When such is the position, there is
little hope that these politiciang will
examine the problem rationally and
dispassionately.

I appeal to the Government and to
this august House to vote out this
resolution.

SHRI SAMAR MUKHERJEE
(Howrah): Madam Chairman, I am
opposing this resolution not only be-
cause the gquestion of cow protection
is a State subject and so the State
Government should be allowed to deal
with this, but the other reasons given
are not justified in defence of this
resolution demanding a total ban on
the cow slaughter.
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1 met Vinobaji on 24th December
last year. He announced his hunger
strike from first of January. I carried
a letter from the General Secretary of
our Party, Mr. E. M. S, Namboodripad
and in that letter he authorised me o
have full discussions with Vinobaji
and I had full discussions with him
for one and a half hours. He wanted
to discuss more, but I had no time
and go I took leave of him because I
had some other engagements. How-
ever, the Secretary of Go Seva Sangh
Mr, Bajaj, Mr. R, K. Patil and some
other disciples of Vinobaji, all were
present during my discussions. I am
going into the contentg and the details
of it because there is no time. There
was & consensus that Acharyaji should
not go on hunger-strike. 1 appealed
to him not for postponement but for
completely abandoning the idea of
hunger-strike. I can tell the House
categorically that all friendg present
there responded to this because no-
body wanted that Acharyaji ghould
go on hunger.strike on this issue,
That 1s why 1 appeal to the mover of
the resolution to request, on behalf of
ug all, Acharyaji to abandon the
decision of the hunger-strike. Thig is
my first concern and my first point.

He agreed to postpone the hunger-
strike on my request. After that, our
Prime Minister met him on 80th. The
Prime Minister also requested him not
to go on fast. So, for the time being,
he agreed to postpone it. Then, sub-
sequently, he decided again to go or
hungerstrike from 22nd April. This
unijlateral decigion to fast to impose
the ban on cow slaughter, by this
pressure, affects the integration of our
country very much. I will come to
other economic arguments later on.
Here, T am giving another quotation
of Gandhiji's gpeech from Harijon.
Gandhiji himself wag present in Cal-
cutta. In hiz public speech, this is
what he has spoken at Baliaghata.
This ig dated Calcutta, 21.8-47; it is
from Harijan, P. 299, August 31, 1947,
I guote:
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“Gandhiji then referreq to the
proposal for stopping cow glaughter
by means of legislation in the Indian
Union He said that he was of
opinion that if they tried to do
so0 through law, it would be
a great mistake. He had been
a devotee of the cow for over
half a century., She had
a permanent place in the economy
of India. The cow can indeed be
saved if they could steal into the
hearts of the Muslims in guch a way
that they voluntarily undertook the
responsibility out of deference 1to
the feelings of their Hindu friends.

“Thig had been abundantly de-
monstrated during the Khilafat days.
Now that India was free, the same
old relation could be restored if
they behaved towards one anocther
correctly.

This view is totally opposite to any
imposition on the minority communi-
ties, particularly on those who have
the habit of taking beef as their food,

the poorer sections. This is the out.
look of Gandhiji. So, don't use the
name of Gandhiji. When you de-

mand banning of cow slaughter, at
least Gandhiji's name should not be
utilised.

It is our party's stand that we are
in favour of preserving cattle, healthy
cattle, milch cows. This ig what our
General Secretary wrote to Acharyaji
regarding the ban on cow slaughter:

“You will agree that ours is a secu-
lar State, Apart from Hindus, our
country’s population consists of
Muslims and Christiang who do not
believe in this and are accustomed
to eating beef. In certain partg of
the country, sections of Harijans are
also accustomed to eating beef,
Apart from this, the tribals also eat
beef. Such population is not a neg-
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[Shri Samar Mukherjee]
ligible minority but around 10 to 15
crores.”

So this question of forcing on them,
the jdeology of Hindug who consider
the cow to be the mother, wil] not help
integration of India. It will not help
in further establishing and strength-
ening of secularism. But, it will only
help in a further disintegration; the
feeling among the communities will
be further embittered.

Acharya Vinobaji psked me this
question —Is it not that in Xashmir,
there is g ban on cow slaughter? 1
tald him that I knew that in Kashmir
there has been a ban on it. On the
17th of December, there was a Con.
ference of all the Chief Ministers and
the Leaders of the Opposition Parties
in which I was also present. There
the Prime Minister presided. There
the question of cow slaughter was
raised. And Sheikh Mohammad Ab-
dullah himself said that ‘we have im-
posed a ban in order to honour the
sentiments of the minority communi-
ties So, in Kaghmir, the minorities
are the Hindus and, to honour their
sentiments, the imposition of cow-
slaughter ban has been introduced.
So, I asked Vinobaji: “Why this
principle should not be applied in
cage of West Bengal? 1If in Kashmir,
the State Government honours the
sentiments of the minorities, why not
the same be done in West Bengal and
in Kersla too?" To that there was
no reply. 8o, the majority’s imposi-
tion on the minority which was oppos-
ed by Gandhiji will not help integra-
tion, That will lead to disintegration
of the whole country. This is not
secularism. It is totally opposed to
secularism., Cow iz considered to be
the mother by the Hindus and not by
any other community, Acharyaji
asked me: “Do you kill your mother
when she bBecbmes ¢id?” I told him
who will feed the mother if her son
remaing hungry.! Whatever the cattle
population there is, it i going on
increasing. If the cowg which are

-« milch ones and which give milk, are
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preserved, who takes the responsibili-
ty of the rest? That question was
raised in the conference also. The
Chief Minister of Kerala actually ask.
ed our Prime Minister whether the
Central Government takes the respon-
sibility for feeding all the cows which
have lost the capacity of giving milk
and the cattle population which are
overaged? The Prime Minister said
that this was the responsibility of the
State Government. Thiz is an ab.
surd burden which does not help in
economic utilisation of cattle resources
for supplying of milk o all chuldren
and population, Madam, Chairman.,
now I am going t0 read out what
Pandit Jawaharlal Nehru said in his
reply to the debate on the Bill on
‘Indian Cattle Preservation’ when it
was introduced in Parliament in 1955.
The Bill on which he spoke is written
in English ‘Indian Cattle Preservation
Bill" 1 am reading from the debate
on 2nd April, 1955 in which this is
what Panditji said:

*I wish to make it perfectly clear
at the outset that the Government
are entirely opposed to this Bill”
Then he said:

“I would ask this House to reject
it completely and absolutely. I say
o far two or three principal reasons
one being that go far as our Legal
Advisorg are concerned, as the
Houge knows, they have advised us
that it is not right or competent for
this House to deal with his matter
in this way”.

just been gpeaking hag challenged
that legal opinion. I do not wish
to go into the legal niceties. It is
enough for the Government to fol-
low the opinjon of their legal ad-
visor in thig matter,
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Apart from that, on the larger
question of merits, I would submit
that the approach that this Bill
makes—it may naturally appeal to
us, to many of ug on reasong of
sentiment—does not achieve or is

not likely to achieve the objective
aimed at. We all, I hope without
any exception, desire the preserva-
country We all, in fact, are alarmed
at the deterioration of that wealth
because, religion apart, eomotion
apart and sentiment apart, for eco-
nomic reasons and for other
substantial reasons, it ig important
for that to be preserved and for
that to be improved. What is
alarming is not the numbers—the
numbers are there—but thejr
rapid deterioration and it hag to be
checked. I believe that steps have
been taken which are bearing re-
sults and more steps will be taken.
But the approach to this question
must be a constructive approach,
Otherwise, we may be landed in
thig tremendoug difficulty that in our
hope and desire and urge and wish
to protect the cattle we are actual-
ly condemning them. 1Let us be
clear about that because by merely
passing this Bill you are not going to
protect the cattle in the country,
You may actually have to face a
situation when the cattle of this
country are much worse off than
before. The Bill doeg not give life
to a dead thing. Other construc.
tive features have to be given. The
Bill does not make healthy a diseas-
ed human being or animal. Other
constructive measures have to be
taken. Therefore, the approach
to this question has to be construc-
tive. That approach has been made
In Bombay. In West Bengal it is
being made. You may say that it
should be made faster; you may say
that other things must be done. Well
do it. But, this approach doeg not
improve the object aimed at. I beg
to submit that it is so. It is ob-
vioug that no person, none in this
House and probably very very few

outside it can have any other desire
than to protect the cattle wesalth
of this country...

Further, hé says:—

“I cannot accept that animals are
more important than economicg and
I think human beings are more
important than cows. I do not
agree and I am prepared to resign
from Prime Ministership but I will
not give in to this kind of....”
Then further on he says:—

“] want to be perfectly clear
about it that this kind of agitation
in India is futile, silly,” ridiculous
and...”

In the end a question wag put: Whe.
ther U. P hag passed. He replied
that in that case they have committed
a mistake.

Now, I come to the question of hin-
ger strike.  According to their state-
ment all State Governments have
banned cow slaughter excepting West
Bengal and Kerala.

What is the position in West Ben-
gal? In West Bengal it is not a new
thing today. Since independence n]l
the Governments which were therein
West Bengal have said the same thing
about this total ban. Shri B, C.
Roy was the Chief Minister. Shri
P. C. Sen was the Chiet Minister. ‘e
is present here. Shri Siddhartha
Shankar Ray was the Chief Minister.
Then Shri Jyoti Bosu hag come. All
the Governments in West Bengal were
opposed to total ban but they have all
categorically gtated that they are ful-
filing the obligations in the Constitu-
tion under Article 48. Article 48 has
stipulated that for the healthy and
scientific .development of animal hus-
bandry, proper preservation of cattle
should be there. The West Bengal
Government hag passed an Act, That
Act ig a sort of special legislation for
protection of cow wealth. It is called
the West Bengal Animal Slaughter
Control Act, 1850. It hag been enact-
ed by the State Legislature to control
the slaughter of useful animals with
a view to increase the supply of milk
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and also to avoig the wastage of ani-
mal power necesary for agriculture,
This was passed in 1850. I am quot-
ing from the letter of Shri P. C. Sen
to Shri Nandaji,

MR. CHAIRMAN: Please end with
that quotation. You have taken as
much time as Dr. Ramji Singh, the
mover.

SHRI SAMAR MUKHERJEE: The
letter states as follows:—

“Imposition of a total ban on the
slaughter of cows in this State as
being pressed for from time to time
in certain gquarters, will not, in our
considered view, be in the interest
of the country.

(a) Such a ban is bound to upset
the existing balance in number
between the different classes of cuw
stock, and will also lead to an abso-
lute increase in the total cow popu-
lation. The number, surplus to
requirement, will strain the slender
resources of feeding stuff, which, in
turn, will undermine the capacity of
work performance.”

Subsequently, all the other Chief
Ministers also wrote to the Central
Government. Mr. Siddhartha Shan-
kar Ray wrote to the Centre, giving
reference to the Supreme Court
Judgment. This js what he said:

MR CHAIRMAN: Will you kindly
wind up with that?

SHRI SAMAR MUKHERJEE: This
is an important issue which is being
agitated on an all-India scale. This
is something where 1 have to defend
the point of view of the West Bengal

Government.
MR. CHAIRMAN: Without giving

all the quotations, you may state your
point of view.
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SHRI SAMAR MUKHERJEE: Thesa
are letters written to the Central Gov-
ernment.

SHRI NARENDRA P. NATHWANI
(Junagarh): Madam, the time may be
extended.

MR, CHAIRMAN: One individual
cannot take up all the time. will
you please wind up?

SHRI SAMAR MUKHERJEE: I just
want 10 quote this portion from the
letter of Shri 8. S, Ray to the Gov-
ernment of India. He said this. I
quote:

“It was explained by the preced-
ing Chief Ministers P. C. Sen (1966),
Shri A, K. Mukherjee (1967) of this
State that the existing provision ol
the West Bengal Animal Slaughter
Contro] Act, 1950, prohibits the
slaughter of animals (including
cows) other than those who are
over 14 years of age and
unfit for work or breeding
or who have become permanently
incapacitated for work or breed-
ing due to age, injury, deformity or
any incurable disease,

Then the letter says:—

“This provision iz in consonance
with the Article 48 of the Constitu-
tion of India, This legislation, it
appears, is also in line with the
interpretation of the Supreme Court
in the cage of Md. Hanif Qureshi
and other versus the State of Bihar
and others (AIR -1958 SC 731) to
the effect that ‘the protection recom-
mended by this part of the directive
is confined only to cows and calves
and to those animals which are
presently or potentially capabble of
yielding milk or of doing work as
draught cattle, but does not, from
the very nature of the purpose for
which it is obviously recommended,
extend to cattle, which at one time
were milch or draught cattle, but
which have ceased to be such.”

This ig as per the Supreme Court
judgment. ..
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SHRI NARENDRA P, NATHWANTI:
May I ask one question for reply
from the hon. Member?

MR. CHAIRMAN: No. You can-
not ask a question, Mr, Nathwani,
Please git down. (Interruptions) I
request all hon. Members to resume
their seats. Mr. Samar Mukherjee,
pleage sit down. I request hon, Mem.
berg not to interrupt him. It does
not help.

MR. CHAIRMAN: Let Mr. Mukerjee
finish his speech without disturbance.

SHRI SAMAR MUKHERJEE: The
Chief Minister of West Bengal, Shri
Jyoti Bosu wrote a letter to Acharya
Vinobha Bhave. I will read out the
relevant portion: o

“2, Under the West Bengal Animal
Slaughter control Act, 19850, only
those cowg which are over 14 years
of age and are unfit for work or
breeding or are diseased or incapa-
citated can be slaughtered. This Act
extends over Calcutta and all the
municipal towns. We are also
taking steps to extend the operation
of this Act to non-municipa] areas.
It is true that the restrictions
imposed under this Act are not being
properly enforced but we want
sincerely to enforce them. We have
recently amended the Cattle Licens-
ing Act in order to prevent indiseri-
minate and unrestricted import of
cattle by ‘%khatal’ owners and to
asgure better treatment to milch
cows. The Akhil Bharat Krishi Go
seva Sangh has also agreed to co-
operate with yg to see that these
Actg are implemented. We  also
requested some Sarvodayg leaders
to depute sorne persons to advise us
regarding proper implementation of
the provisions of the Acts. We are
taking steps to create the necessary
infrastructure. We had intended to
take up the Work much earlier, but
the floods interfered.”

MR. CHAIRMAN: You have al-
ready taken half-an-hour.

SHRI SAMAR MUKHERJEE: This
is done in consultation with the Go-
sevg Sangh and the State Government
has taken these measures. But jt is
clear we are however not in favour of
tota] ban of cow slaughter because 1
have given the argument that it is
against gecularism, against national
integration and from the economic
point of view also, because large sec-
tions of the people are beef eaters and
they are affected and their food habits
certainly cannot be changed imme-
diately.

Later, the Chief Minister appealed
tg Vinobaji to change his decision and
not to go on hunger strike. We are
appealing from this forum and also
we appeal to all of you to join us to
request him not to go on hunger-
strike. One point to  which
1 want to draw the atention
of the House is that after
the discussion with the Goseva Sangh,
the Gosewa Sangh issued one letter.
There, they have admitted and there
wag an understanding with West
Bengal Government on 5 points. You
would no doubt appreciate that the
existing West Bengal Animal Slaughter
Contro] Act 1850 will be implemented
and with strict enforcement of the
present law, that is, prohibiting the
slaughter of cows below 14 years of
age, 76 per cent of the cow slaughtered
can be avoided only 25 per cent of
cows remains outside the Act.

AN HON. MEMBER: It is only a
letter. It is not being followed in the
State.

SHRI SAMAR MUKHERJEE: Then
point is that the State Government
should implement this. But why this
hunger strike only 25 per cent of the
cows in West Bengal will be affected.
The Go-Seva-Sangh has admitted that
though there is no formal ban in
Kerala, but the cow slaughtered there
is virtually nil. The gquestion now
comes only to 25 per cent of cows in
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[Shri Raj Krishna Dawn]

with that we will have to protect the
buffalos, the goats and such other
milch cattle, Madam, in our country
the cows have two aspects one is the
religious aspect and the other is the
economic aspect. If we proceed to the
religious aspect then cow slaughter can
never be totally banned in our country.
Because Indig is g secular State and
many religious groups exist here who
consume beef. Therefore it will not be
possible for the Government to impuse
a total ban on cow slaughter, Now if
we study the economic aspect—what
do we see! Madam, I come from
West Bengal. During the last devastat-
g floods in my State several lakhs
of cattle perished. Even staunch Ilindu
brahming are today forced to sell away
whatever is left of their cows because
they cannot feed them. Their cows
are starving to death before their own
eyes. What is the condition of those
cows that yield milk? You wil' be
surprised to hear that in my State
there are 38 lakhs of cows and they
yield a total of 38 lakh litres of milk.
That means that one cow yields rough-
ly one litre of milk a day. Thisisnot a
happy situation from the economic
point of view. A little while ago we
heard that a cow yields much more
milk in Switzerland, Holland, America
and England. But there is no ban
on cow slaughter in those countries.
Therefore only by banning cow slaugh-
ter we will not be able to increage our
milk supply. For increasing the
strength  of our bullocks and for
inreasing the supply of milk what is
needed is, better and adequate focdder
for our cattle, In this very House we
have seen that Bills are often brought
forth for distributing all the fallow
land among landless people so that
food for our human population may
be grown there. Buf no body is
worried about growing fodder for onr
cattle or for providing land for their
grazing. The grazing land is gradually
being encroached upon and the cattle
are not finding enough grass even to
eat. In this situation we are unable
to provide enough food for even those
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cowg that are yielding milk and those
bullocks who are active and working.
We cannot even feed the children ade-
quately. Madam necessity knows no
rule. Under Section 302 of our LP.C:
killing 5 person 1s a crime. But the
same Government gives gun to our
people and orderg them to kill enemy
spldiers on the battle front.  The
greater number of persons one gan kill,
the bigger award he gets from our
President. Therefore necessity knows
no rule. We do not need any legisla-
tion either of rslaughtering cows or for
banning their slaughier law is made
to serve the needg of man. Cows have
been created for the benefit of man.
Man ig free to utilise them as he thinks
fit. We should study the problem
scientifically, There is no need to turn
sentimental over the issue. It ia a
matter of great regret that a wise and
mature person like Acharya Vinoba
Bhave ig turning a blind eye to these
soical problems and is going to start
a hunger strike on g sensitive issue
like the cow slaughter. Tkrough this
Ilouse I will appeal {0 Vinobaji that
let him start an agitation for the
betterment and preservation of our
milch cattle, not cow alone but buf-
falos also, let him go on hunger strike
for providing adequate fodder to our
cows, bullocks, buffalos etc., and I
agsure him that I will join him in that
agitation and hunger strike, If he
dies in that process, I am also prepar-
ed to die with him for the
healthy preservation of  our
cattle wealth. If he fasts unto death
seeking public and Government
cooperation and action for proper
feeding and maintenance of our starv-
ing cows and bullocks I will also fast
with him unto death. This I assure
him. We know that the teeth, bones
and hides of our cows and bullocks
ore sgld. Many articleg are prepared
from them. Madam Chairman, ¥ am
myself a farmer. Iknow that I cannot
afford to feed properly the cows that
have stopped yielding mily or the
bullockg that have aged and can no
longer work. There may be some
people with huge surplus funds, fhose
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who indulge in blackmarketeering or
profiteering who may keep a few cows
as hobby. But a farmer cannot fecd
and keep useless cattle.

I am reminded of one incident.
Jagatguru Shenkaracharya of Puri
undertook a fast in 1967 for the preser-
vation of the cows. What do we find
today? There is not a single cow to
be found at Puri. The next Shankara-
charyg released all the cows. There
is no arrangement for feeding the
cows. A stone cow has been erected
and cows are thereby being protected
symbolically. This sort of sentimen-
talism cannot gerve any purpose in our
day to day life.

I would have supported wlwole
heartedly  thig resolution of Ramji
Singh if it were realistic. I do not
know how many cows Ramji Singh is
having today. If he had kept all the
cows from the time of his predecessors,
I am sure his house wil] today be
spilling over with cows and Ramji
Singh and his family members wili not
find any place therein to live. 1 :an
say for certain that Ramji Singh has
alro sold away aged and useless cows
and will do the same in the future too

My submission is that we will have
to be realistic and practical. Getting
sentimental over this issue will not
help 1 wholly agree with Vinobaji or
Ramji Singh that we will have to
promote the growth and upkeep of our
caitle. They have to be fed properly
80 that they may become robust und
healthy, But cattle does not mean
only cows and bullocks. They include
buffalos also, who provide us with
milk and plough our flelds. We must
protect the buffaios also. It Vinobhajh
and Ramji Singh come forward with
thal aim and agitate for that cause, 1
agpure them that I will wholly coope-
them and even undertake
death. I will urge upon
Ramji Singh not to waste his energies

this type of resglution. I will invite
bring forth measures with a

view to improve the cattle wealth of
our country, to see that they ran get
adequute food, to see that the yield
of milk increases, to see that they are
properly looked afier. Let him come
forward with a Bill whereby our caftle
wealth may grow and prosper. With
wndl I conclude my speech,

MR. CHAIRMAN: Before I call on
the next speaker, T want to bring to
the notice of the House that the time
allotted for this Resoluiion is over.
Is it the pleasure of the House that
we extend the time?

SHRI HARI VISHNU KAMATH: 1
move: -

“That the time allotled for 1ihis
resolution bhe extended hy two
hours'".

SHRI P. M. SAYEED (Laksha-
dweep): I have objection to the
exiension of the time. Last time this
resolution wag part heard and if time
ig extended other resolutiong will
never come before the House.

MR. CHAIRMAN: You can vote
against the extension of time. Last
time only 14 minutes were taken and
a lot of time was taken in the pomt
of order that was raised. The ques-
tion is: T T

“That the {ime allotted for this
resolution be extended by two
hours.”

The motion was adopted,

SHRI M. N. GOVINDAN WNAIR
{Trivandrum): T am very much per-
turbed by the threat of hunger strike
by Shri Vinoba Bhave. I am also
very much disturbed hy my {riend
Dr. Ramji's resolution. Knowing
Vinoba Bhave and knoiwing Gandhiji,
I thought at least there will be one
person who will be layal to Gandhiji
to his last and that person, I hoped,
wag Vinoba Bhave. This is not a new
question. When Gandhiji was alive
and when he and Binoba Bhave were
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together, thig was an issue which was
agitating the minds of the people and
the nation. Very categorically
Gandhiji had expressed himself on
this. He was never behind Vinoba
Bhave or anybody else in the matter
of protecting cows, hut yet he drew
a demarcating line. Should Vinoba
Bhave at this last stage democlish that
demarcating line? That is why when
everybody elsc may speak against
Gandhiji, 1 expected one person to
stand by him and that was Vincba
Bhave. But just like anybody else,
Vinoba Bhave also had left Gandhiji.
What a tragedy! 1 would request,
through Dr. Ramji Singh ang this
House, Vinoba Bhave that he should
rospect the  position taken hy
Gandhiji on this matter,

All the arguments put forward by
Comrade Samar Mukherjee or Shri
Banatwalla, 1 repeat. Why should
there be hide and seek? Why these
statistics about the economy ang all
that? It is all non-sense. 1s that the
issue at all? Tell openly that a good
chunk of Hindug worship the cow.

AN HON. MEMBER: Almost all.

SHRI M. N. GOVINDAN NAIR: Do
not provoke me. I know what Hindu.
ism is. On the one side, it ig pointed
out how protecting the cow is going
to help the economy. On the other
side, it is shown how it js not so!
The rea]l crux of the matter is that a
majority of Hindus in this country
worship the cow. They do not want
the cow to be slaughtered. This
question was very much there during
the time of Gandhiji and that is why
he took a firm and reasonable posi-
tion, Coming to the question of
worship, all Hindus do not waorship
the cow. That is my view. I was
born in a Hindu family. I respect
Hinduism because there is no religion
in the world which has raised human
dignity to the level of divinity. That
ig the basic Hindu philosophy of
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vedag and Upnishadas. 1t was
Shankaracharya who revived Hindu-
ism in the 8th century or so. Even
Shankaracharya in one of his slokas
prescribed for pregnant women beef
boiled with rice to beget intelligent,
handsome children with qualities of
leadership.

SHRI OM PRAKASH TYAQGI:
Please quote that sloka.

SHRI M. N. GOVINDAN NAIR: 1
will place it on the Table.

In Uttar Ramachariira, there was a
conversation between the two
students. When Vashisht went to the
Asharam, one siudent remarkeq that
it was the misfortune of Kalyanika,
the cow, that he had come. The
other student replicd that when a
Brahmin well-versed in Vedas came
as a guest, he wag to be treated with
calf meat. I do not say that this is
the attitude of Hindus. But there is
a history behind this change. Caste-
ism was not strong when Buddhism
was prevalert in our country. The
Adi Shankaracharya routed them
from our country. Gradually, Brah-
minism took the place of Hinduism
and casteism became rigid. Brahims
barred other people from the study

of Vedas and Upnishadas. They also

threatened that they would lose their
eye-sight if they read Vedas, Further,
they prescribeq that the non-
Brahming might worship the cow and
the Brahmins for salvation. That !
how, cow worship became a featus
of the present-day Hindulsm. Ba, '
vast majority of the people were con
demned by the Brahming to worsh/
cow and the Brahmins, We are wo!
shipping even now. Dr. Ram
Singh ig hundred per cent honest.
am not saying that you should xhrJ
it up but do not forget that it war
the distortion of Hindulsm tha
brought in this cow worship,

DR. BIJOY MONDAL (Benkura):
This /s a tradition.
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SHRI M. N. GOVINDAN NAIR:
But what I am saying is, at least some
time, you remember that this ls what
happened io the vast majority of the
population who were following Hindu-
ism.

Now, here the question i whether
thig religious feeling of a section of
population be the basis for banning
cow slaughter or should we follow
the guidelines laid down by Gandhiji
of this question? I do not want to
ouote Nehru here. But what T am
asking 1s: when an ardent believer
like Gandhiji had taken a position
on this issoe when this question was
agitating the minds of the entire
nation, do you want to go beyond
that? Why should a very close asso-
ciate and personal friend of Gandhiji,
Shri Vinoba Bhave, who stood by him
all these years, now force the people
to give up the line taken by Gandhiji
on thig issue by undertaking a hunger-
stiike specially at this stage and at
this age? | know the mover of the
Resolution has a great influence and
power of persuasion towards Acharya
Vinoba Bhave. So, he could use his
good officcs. We are alsg prepared to
go with him. Of course, when people
become very old and emotional you
cannot argue with them. I have a
grand uncle, who wag a very niceman
in his younger days, but not now;
after a certain age, you cannot go and
argue with people; we can only
implore them. If a large number of
people go and tell him that he is
deviating from the position which
Gandhijj had taken then, In the
name of Gandhiji, he would give up
his fast. So, T would appeal to him
and 1o my red-turbaned friend not
to press this issue.

Suppose to oblige Vinobhaji we
accept this resolution. Tomorrow,
my hon. friend will bring another
resolution that pork, according to
Islam, cannot be eaten. Somebody
will put it to vote and then pork is
also gone. What a helpless position
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we will be if all these things happen?
So, save us; that is my only request.

SATET A FqTIWOAT &, SHHTET A TAAT & 99
v wdt @A &, we WA &, ' T 8,
TTET £ WIS & wTH 7 TAHR] 040507 §,
TUT AR F AT § w@ g 1w § A7 o &
qATT ERfT & a7 AT Y A1 AT | § e
% 9t & | 17 A AeT 4 AT § WA w7
Fagi aga ufus 3

der T gt T 152 T
T agAr aifed e afe

LaLcid
o oww oo ¥ I g v WAt AT AT &4
Fq IFT TAET fawar & a7 IO @A wae



427 Ban on Cow

[y ol Avrror Aaw]

wrdt §, dfe T oY ITEY T ¥R, A
gy ghrar # vy §, I9ET O w20

=4
2
3
)
14
44

:
§
;-
:

3
B
H

24
%
%

it
1

i

g

P
EF

%ﬁa
giﬂg 359
EREEELh
i 392223
EPHEH]
iyt
Hitagls
§§5iiﬁ@i

MARCH 16, 1879

dloughter (Res) 428

*SHRI A. V. P. ASAITHAMBI
(Madras North): Madam Chairman,
when ] look at the Resolution of my
hon. friend, Dr. Ramji Singh, [ wonder
whether we will be agble to achieve the
laudable objective through such q
statutory resolution or through an all-
out effect to change the mental out-
look of the people about this. The
House should choose beiween a legis-
lation of thig kind and a voluntary
effor{ for bringing about a transforma-
tion in the minds of masses. India is
a mosaic of manifold cultures, languages
and races. India is a sub-conlinent not
only by its size but also by its differ-
ent and distinet social entities. We
will not be able to maintain and sus-
fain the social cohesion in our country
it we do something legally affecting the
sentiments of other communities. If
we try to impose our decisions of
view-points based on the strength of
our majority here or somewhere, we
will be undermining the integrity of
our nation.

I welcome the banning of cow slaugh.
ter. We should not end our efforts
here. We should stop the killing of
other gnimals also. There cannot be
any difference of opinion about this.
In the Stateg there are laws extending
protection to animals, My hon. friend,
Shri Govindan Nair in his speech refer
red to the glorious traditions of Hin.
duism. In the days of Ramayana,
yagyas used to be celebrated by the
Aryans for ushering in an era of pros.
perity, during which not only cows but
also goats, chicken, deer etc. used to
be sacrificed. Lord Rama gave his
benevolent protection to such yagas.
But Ravana was keen to prevent such
wanton killing of animals at the yagpus,
Today, in the capital of our country,
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such a kind man like Ravana is being
treated as a Rakshasa and his effigy is
being burnt year after year regularly
during Dusserah. Ravana who wanted
to stop the slaughter of animalg is being
slaughtered in the form of his effigy.I
come from the area which had the
honour of witnessing Ravana’s kindli-
ness. [ wish that there should be a
ban not only on cow slaughler but also
on the killing of all other animals. But
this cannol be done through a legisla-
tion. If you wanl fo bring vegetaria-
)nism throughout the country, can you
enforce it through law? You will suc-
ceed in your effort if you iry to con-
vince the people through persuasion
and propaganda,

The moment you talk about law, the
other religious minorities become ap-
prehensive of domination of Hindus,
who are in majority. India was split
into two because of the intolerance and
ineptitude of the Congress Party, In
1837 Elections, the Congress Party got
absolute majorily in 11 States. The
Muslims wanted represenlation in the
Government equal to their numerical
strength. But the Congress Party
brushed aside the legitimate demand
of the Muslims. Then, the seed of
separation was sown in the mind of
Jinnah and this seed grow into the
tree of Partitiom—thus Pakistan came
into being. Now, all of us know cow~
meat is a food-item of Muslims, as
was ably argued by my hon. Friend,
Shri Banatwala. 1f we try to enforce
the banning of cow slaughter through
a statutory effort then naturally we
offend his susceptibilities. Non-Hindus
become jittery about the impending
Hindu domination. In consequence,
our country would be further fragment.
ed. Through propaganda we should try
to bring about this mental transfor-
mation.

Just because Vinoba Bhave would go
on hunger strike, should we take steps
to enact a law banning cow slaughter?
on June 28, 1973, when Mrs. Gandhi
clamped Emergency and imprisoned all
national Jeaders like our present Prime
Minister, Shri Morarji Desal and

several thousand people including me,
did Vinoba Bhave go on hunger gtrike?
It he had then gone on hunger strike,
then he would have been hailed as the
Protector of Democracy. He would
have earned the encomium of the entire
nation. It was reported that he was
silenlly happy. Recently also Vinoba
Bhave was silently applauding some-
thing which happened in the political
fleld.

Mahatma Gandhi w-anted to ecarry
all the people with him in his move.
ment. He did not believe in legal
methods to convince people. He believ.
ed in his moral force to iake the people
with him. Pandit Jawaharlal Nehru,
in hig own right, become the beacon
light and brought about amity among
the communities living in India, Janata
Party and its Government would be
well-advised to follow in the footsleps
of these two great men of India. I
would like to warn that any legal force
or statutory imposition, derived from
majority strength, would disturp the
peaceful situation prevalent in the
country, would harm the amity and
understanding among the different
communitieg in the country. There
should be a voluntary change of heart
in the minds of people about the thing
which you want to do. With these
words I conclude my speech.
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MR, DEPUTY-SPEAKER: You will
have to conclude. We have to start
the Half an Hour discussion,

SHRI KANWAR LAL GUPTA (Delhj
Sadar): Mr. Deputy Speaker, kindly
allow me to speak a sentence only so
that next time I may get a chance. .

SHRI PURNANARAYAN SINHA
{Tezpur). May I start, Sir?
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MR. DEPUTY-SPEAKER: You have
concluded your speech, Mr. Balbir
Singh,
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SHRI KANWAR LAL GUPTA: You
allow me to speak one sentence so that
I will get my chance next {ime,

o fag

# o

JureE wEhw, §  wo

NETRE T Fd & g owa
# auft efta wrd arfy
18.00 hrs,

HALF-AN-HOUR DISCUSSION

NAGA ATTACK ON BORDER VILLAGER OF
ASEAM

SHRI PURNANARAYAN SINHA
(Tezpur): Mr. Deputy-Speaker, Sir, I
would like to go back to the past history
of Naga people and their relationship
with the people of Assam from time jm-
memorial. But this is a recent gques-
tion. There were some administrative
adjustments with the territories border-
ing Nagaland. But then it was gecord-
ing to the notification no. 3102-R dated
25th November, 1925, the Government
of Assam, then ruled by the British,
had recognised the border between the
Sibsagar district and the Naga Hills.
Ultimately the same boundary was
constitutionally accepted with the pas-
sing of the State of Nagaland Act, 1962,
when the State of Nagalnd was crea-
ted. Over the years there was no re-
striction on the Naga people liv-
ing inside. Assam or for thuse
non-jagas living inside Nagaland,
We all know that there is a
place called Dimapur. Jt was
called the ancient capital of the Bur-
mans and that now forms a part of
Nagaland. The people living there are
Burmans, non-Nagas and Bodos and
we have never objected to this because
the Bodos are indigenous people belong-
ing to the North Eastern Region as well
as Nagaland. So far administrative
reasons, Dimapur is a non-Naga area
while this was enclosed within Naga-



